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ORDER

PER SAKTIJIT DEY, J.M.

Instant appeal by the assessee is directed against the order
dated 6" May 2014, passed by the learned Commissioner (Appeals)-8,

Mumbai, for the assessment year 2007-08.

The solitary ground raised by the assessee reads as under: -

"The learned CIT(A) erred in not adjudicating ground no.l1,
challenging the validity of order passed under section 201 on the
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ground that the order has been passed beyond the statutory time
limit.”
2. As could be seen from the ground raised, the limited grievance of
the assessee is non-consideration / non-disposal of assessee’s ground

on the validity of the order passed beyond statutory time limit.

3. We have considered the submissions of the parties and perused
the material available on record. It is evident from the order of the
learned Commissioner (Appeals) as well as ground of appeal raised
before the first appellate authority that the assessee had raised a
specific ground being ground no.I, challenging the validity of order
passed under section 201 on the ground that it has been passed
beyond the statutory period prescribed under section 201(3). Further,
in the written submission filed during the course of hearing of appeal
which has been reproduced in Para-1.2 of the impugned order of the
learned Commissioner (Appeals), assessee has specifically submitted
on the issue of limitation. However, while disposing of the appeal,
learned Commissioner (Appeals) has failed to decide the issue of
limitation raised by the assessee in ground no.l1. We, therefore, set
aside the impugned order of the learned Commissioner (Appeals) and
restore the matter back to his file for deciding ground no.1, raised by

the assessee on the issue of limitation.



4. In the result, assessee’s appeal

purposes.
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is allowed for statistical

Order pronounced in the open Court on 29.01.2016

Sd/-
ASHWANI TANEJA
ACCOUNTANT MEMBER

MUMBAI, DATED: 29.01.2016

Copy of the order forwarded to:

(1) The Assessee;
(2) The Revenue;
(3) The CIT(A);

(4) The CIT, Mumbai City concerned,

(5) The DR, ITAT, Mumbai;
(6) Guard file.

Pradeep J. Chowdhury
Sr. Private Secretary

Sd/-
SAKTIJIT DEY
JUDICIAL MEMBER
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